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OPS.'1 COUfil 

CENTRAL ADtvUNIS]RATIVE TRIBUNAL 
@.AHA&\D B ENGH, ~8J:i.l\BAD.:.. 

Allahabad, this th; 5th day of February, 2004. 

QlDRUM : H)N. MR. JUSTICE S .R. SINGH, V .C. 
IjQN.. MR. D • Jh.. TIWAR.lt-.£~ ........... r..11 ...... _ 

0 .A. No. 938 of 1999 

Surendra Rai S/0 Rajpati Rai R/0 S.17/95-Al4, Nadesar, 

Varanasi..... • ••••• App lie ant. 

Counsel for applicant : Sri S.K. Dey & Sri S.K.Mishra. 

Versus 

1. Union of India through the Secretary, Ministry of Tele 

Communications, Asbok e Road, Sanchar Bhawan, N:w De Lhd , 

2. The Dy. General f~nager, Te .12com, District Varanasi • 

• • • • • • • • • • • • • • • • Fe sporde nts • 

Counsel for respondents : Sri D.S. Shukla, 

0 R D __g.Jl {O ML) 

BY I-OlJ._.f.,,B.. JUSTICE S.R..t..SINGH1 V.C. 

~ ard Sri D. s. Shukla, learned co unse 1 for respondents 

Sri S.1'. Dey, learned counsel for app Lfc en t has sent illness 

slip. However, Sri S.K. Iv1ishra another counsel is present. 

2. By ue ans of M.A. No. 2639/03 accompanied with an 

affidavit, it has been brought to tre notice of th:! Tribunal 

that Bharat Sanchar Nioam .Limited has not bee n notified under 
{2)~ - 

section14Lof the A.T. Act, 1985 and, therefore, tre Tribunal 

has no jurisdiction to deal with tre case, which has be en 
\ 

instituted by a group 'C • employee of B.S.N.L. No objection 

has been filed, to tre M.A. No.2639/03. 
~ oJ..-,..v-4.... ~ 

3. InLvie,N of the matter, the O.A. is dismissed witmut 

prejudice to the right of the applicant to pursue tha matter 

before the appropriate forum. 
.. 

No order as to costs. 
~~- - ---- -- 

~ v.c. r 
' 
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A.M~ 

Asthalli!J 


